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ACT No. XVIIT cm 1804. 
. . ----.. 

PASSED BY THE GOVERNOR-GENERAL OF INDIA I N  COUNCIL. . 
(Received the assent of the Governor-Ge;*zeruZ on the 24th M o d  1864). 

. . - - -. . - . .. . -. . - . 

An, Act to prouide I for the upp~oint,~zent of u ~Ww~~icipuI Conzmittc~ <fi,s. thc City o/ 

Lucknow. 

WHEREAS it is expedient to make provision for the appointment of a Muni- 

Preamble. 
cipal Coinmittee for tlie City of Lucltnow, and for levy- 
ing duties on certain articles brought within the limits of 

t the said City for consumption there, and generally for the regulation of all matters 
relating to the conservancy and improvement of the said City ; It is enacted as 
follows :- 

I. On and after such datc as tho Chief Co~n~iiissioner of Oudli shall order, 

appoi,tmo,,t of Municipnl tllere shall b e  a Conimittcc for tlie purposes of thin Act,  
Committee. which shcill be callcd " 'l'he Municipal Conimittee of the 
City of Lucknow." The said Committee shall consist of twenty-five Members, 
of whoin six shall Be ex-oBcio Members. 

11. The persons for the time being filling the following Offices shall respect- 
* 

~ z - o g i m ' o  Members of the 
ively ;be ex-ogcio Members of the Municipal Committee, 

Committee. That is to my, the persons filling the Offices of- 

Commissioner of Lucknow, 

Deputy Cnmmissione~ of T~ncknow, 

Inspector General of Police in Ou&, 

Civil Surgeon of Lucknow, 

Executive Engineer of Lucknow, 

City Magistrate of I~ucknow. 
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The ficn-official Members of the said Colnmittee shall be elected annually by 
and fi-om alnongst the inhabitants of the City, and shall 

Non-official Members to be 
elected annually. hold ofice i'ol. one yea.r only, hut shall be eligible for 

111. The Chief Commissioner of Oudli shall from time to time declare what 

Chief Cominissioner to  define shall be deemed to be the limits of the City of Lucknow for 
limits of Lucknow, ind to regu the purposes of this Act. He  shall also declare who are, for late the mode of election. Ap- 
pointlnent Non-OfficialiMelll- the purposes of the last preceding Section, to be deemed in- t bcrs to 11e subject to his ap- 
proval. hd~itants  of the said City, and shall lay down rules fixing 
the times when the election of the Non-oficial Members of the Committee shall 
take place, and regulating the manner in which the elections shall be conducted. 
The appointment of every Non-official Member shall be subject to the approval of 
the Chief Commissioner, and in the event of any person elected not being 
approved of by him, the illhabitants shall proceed forthwith to elect another person 
in  his stead. 

IV. It shall be lawful for the Chief Commissioner to remove from office any 

Chief Comlnissioner may re- Eon-official Member of the Committee ; and in the even* 
move Noii-official Members. of any such Member being so removed, it shall be in the 
discretion of the Chief Coinmissionel' to determine whether or not any person 
shall be elected to supply his place for the unexpired portion'of the year for which 
snch Member was elected. 

V. It shall be lawful for the Chief Commissioner at 'any time with the 
sanction of the Governor-General of India i n  Council to 

Powers of Committee how to 
he limited or suspended. suspend or limit the powers or any of the powers of the 

Committee. 

VI. The~Commissioner of Lucknow for the time being shall be the President 
of the Committee ; the Deputy Commissioner of Luchow +' 

What oflicers to  be President, 
Vice-President, and Secretary shall be the Vice-President, and the City Magistrate, 06 
of t h e  Committee. Luclcnow shall be the Secretary. 

VII .  The Municipal Committee, so far as the funds at their disposal will 

Columittee to  do acts neces- 
permit, shall keep the streets, drains, and tanks of the 

s a r ~  for the cOnservanc~ aud City properly cleansed and repaired, and shall cause the 
improvement of the City con- 
sistently with law. said streets or such of them as may to then1 seem proper, 

to be lighted, and may construct new streets, drains, and tanks, and generally 
may do all acts and things necessary to the conservancy and improvement of the 
City so far as such acts and things be not repugnant to or inconsistent with the 

provisions of this or any other Law. 
VIII. It 
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VIII. It shall be lawful f o ~  the M-unicipal Con~mittee from time to time to. 
Into what contracts ~omrni4- enter into all necessary contracts for the purposes of this. 

tee may enter, ant1 their inode 
of contracting. Act. Sncl contracts, if in writing, shall be signed by the 
Secretary ancl at least three Xembers of the Committee, and if any such contract. 
be not reduczd to writing, it shall be made with the Secretary. No contract made 
otherwise than as herein declared slzall be in any way binding on the Comn~ittee, 
and no contract involving a.n expenditure of more than ten thousand Rupees shall be 
binding on the Committee anless made in writing and with the sa,nction of the 
Chief Commissioizer of Ondh. 

IX .  No Meqber of the Committee slzall be personally liable for any contract ; 
Afembers of the Committee made or expense incurred by or on behalf of the Com- 

iiot to be personally liable upon 
contracts made by the corn. mittee ; but the funds from time to time in the hands of-. 
~nittee. the Committee shall be liable for and chargeable with aU 
contracts and expenses duly incurred as aforesaid. Every Member of the Com- 

Under what circumstances to mittee shall be liable for any misapplication of any monies 
be liable for the lnisapplicatioll entrusted to the Committee, to which he shall have been of money entrnsted to the Com- 
mittee. knowingly party or privy, or which shall have happened 
through gross neglect of his duty, and he shall be liable to be sued for the same 
in such Court as the Chief ,Commissioner of Oudh shall direct, as for money due ' 
to the Government of India. 

X. The Committee shall each year, on or before such date prior to the first 
Annual esthnate of expendi- day of May as shall be fixed by the Chief Commissioner, 

ture to be incurred during the 
year to be sent to chief corn- furnish the Chief Commissioner with a statement or esti- 
mimioner. mate (in such form as the Chief Commissioner shall direct) 
showing the expenditure which it is proposed by the Committee to incur during 
the year commencing on the first day of May then next, and the items in 
~espect of which it is proposed to make such expenditure. 

XI. The Committee shall, as soon as may be after the first day of May in 

&counts and statement of each year, provide the Chief Commissioner with a state- 

:$: d ~ ~ ~ ~ ~ ~ ~ d ~ $ $ ' ;  ment in detail, of all the work done by them and of all 
to  Chief Commissioner. sums received and of all sums expended by them during - 

the year ending on the thirtieth day of April then next preceding, in such form 
as the Chief Commissioner shall from time to time direct. 

XII. All such monies as the Chief Commissioner or any other person shall 
from time to time make over to the Municipal Committee 

Municipal Fnnd. 
for the purposes of this Act a,nd all fines levied under this 

Act 
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Act shall form a ~ITunicipal Fund, of which the Conlmittee shall be the Trustees, 
and which shall be applied by the Colniiiittee to the conservancy and improvement 
of the City of Luclcnow, and to the payment of the salaries and wages of tlie 
OEcers and servants enlployed by the Committee, and a;ll ot11e-r. expenses incurred 
in or about, the carrying out the l~rovisions of tliis Act. 

XIIT. Duties on such things, a.nd at such rates as the Chief Conlmissioner 

Duty to levied pn shall wit11 the smctiorl of the Governor-General of India 
taken into liuckllow for in Couiicil.froin time Lo time declare, shall bc 1cv;cd in sulnption or use tbereiu. Rates 
how to  be fixed. respect of the said things wllen bronght into the City of 
Lucknow for convulnption or use therein. Tlie said duties sliiz,ll be collected by 
such persons and in such manner as the Chief Commissioner sl~all  direct. It shall 
be lawful for 111(-: Cllief Coliln1ia;~ionol. to fa.)-111 or lct ant, the  cnllection thereof for 
such period or periods a,s he sh.nJl thinlr fit, but 11.e s11aH in every case lay down 
rules as to the lizode of levying and collecting the duties, and such rules shall have 
the like Ibrce aiid cffcct as Bye-laws duly ma.de hy the Committee. 

XIV. All monies received on account of the duties afbresaicl, if the same be 

Money received on accollnt of collected directly tinder the orders of the Chief Commis- 
duty t o  wlioiii to  he paid. sioner, and all nloliies received froin the farming or letting 
out the collectioil of the huties, shall be paid iilt,o the Rank of Bengal to  the 
credit of the Chief Commissioner. Out of the inonies paid in under this Section, 
the Cliiei' Conlniissioner shall (after defraying the costs of collectioll if any) make 
over to the Comnlittee for the puq-Joses of this Act such sum, not being less than 
one-lllird of the mon ic~  so paid in, as shall to the Chief Commissioiier seein proper. 

XV. The Municipal Clomn~ittee may horn time to Lillie lllake such Byc-laws 

P o w e ~  of Committee to  m a k ~  as they niay think fit, for defining, prohibiting and rcmov- 
' 

BY e-laws. ing iiuisailces which are iiot public cir comirlon nuisances 

under the Indiau Penal Code ; for regulating tlie time and placc of meeting of the 
(:ornniittee ; the conduct of business at such ilzeetings : the division of duties 
;c1nong the Ncmbors of tbc Commitrtee ; the appointment, suspension and renloval 
of Officers and servants of the Committee, arid fixing the salaries of such Officers 
and servants ; for iniposiag penalties for the infringement of any Bye-law made 
by the Committee ; and generally for the management oi all matters connected 
with the consel.vwnc:y and illlprovel~lent of the City. The (lommittee may also 
from time to tirrie re peal, alter, and nlnond any such Ry p-1 A;SVS. Provided that no 
Dye-law shall bc repugnant to ally law in force. Provided also that no penalty 
for the infringement of ally such Byelaw shall exceed fifty Rupees, and that  in 

case 
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case of a contiiluing infringement, no penalty sliall exceed ten Rupees for every 
day after notice from tlie Committee of such infringement. 

XVI. No Bye-law or alteration of a Bye-law sliall have erect until tlie 

Bye-la,,,s to by 
sanie shall have been approved and confirmed by tlie 

Chief Commissioner. Chief Commissioner, and shall have been duly gublished 
for such length of time and in such iilanner as the Cliief Coininissioner sliall 
order. , 

XVII. A copy in, the English and Hindoostanee languages, of every Bye- 
law and alteration of a Bye-law for tlie time being i n  

Copies of Bye-laws to bc 
exhibited in the .office ,of t h e  force &all be painted on or affixed to boards, and sucll 
Committee. 

boards sliall a t  all times be hung up in some coiispicuou~ 

part of the office of the Colnmittee. 

XVIII. All Bye-laws, when the same shall have been duly confirined 
  ye-laws t o  be of the same and published shall, until the same be repealed or altered, 

effect as if they were inserted 
in this A C ~ .  be of the like effect as if they were inserted in this Act. 

XIX. All prosecutions under this Act sliall be instituted before a person 

wllom to .exercising the powers of a Magistrate as defined in the 
be instituted under t l ~ i s  Act. Code of Crimina.1 Pmr,eili~re,~ and a l l  fincs iml~osed lnay 
l)c rrcnvored in tlle manner j.n.esmilrrd' in ~ e c l i o n  01 u p  the said Code, T h r  
alnl~~ulL of ad1 fines realized shall be paid to the Municipal Colninittee and be 
applied by them to the purposes bf this Act. 

XX. The Chief Commissioner of Oudh shall, in eve1.y- 
Control of Governor-General 

i11 Council in  respcct of this thing done under or relating to this Act, be subject to  
- Act. 

the orders and control of the Governor-General of Iiiclia 
in  Council. 

XXI. It shall be lawful for the Governor-General of India in Council t o  

This Act may be elteildcd to extend this Act to any place under the immediate admiii- 
plxcc tllc il'"'laclirLe istration of tlie Goveril~nent of Iildia. TVLallevul. Lliis admiuistratiou of the Go~eri i -  

mcut of Indin. Act sliall be estcndca to a,ny place uilder tho provisions 

of this Section, i t  sllall have effect in such place as if tlie narlie of suull place 
were substituted tl~rougliout this Act for the name " Lucknow." The Go\renlor- 
General of .India in Council i n  extending this Act shall declare lvl~at and how 
many persons sl~all  be ex-officio 3IemBers of the 3Zunicipal Conimittee of the place 
to ~vliich it is extended. 

XXTI. The 



XXII. The Chief Co~?lmissioner of any place to which illis Act shall be 

A of taxation for such extended under the last preceding Section may, with tho 
'place may be established in lion 
of yrovisio,ls of Sections x ~ I  sanction of the Governor.Genera1 of India ill Coul~cil, 
and S I V  of this Act. declare that Sections X l l I  and XIV or either of them, or 
any of the provisions of those Sections, shall b9 of no effect in such place, and 
may also with the like sanction define the persons or property within such place t o  
be taxed for raising tlle monies necessary for the purposes of this Act, whether by 
house assessment or town duties or otherwise, the amount or rate of the taxes to 
be imposed, the manner of raising and collecting them and ensuring the safety 

Proviso. 
and due application of them when collected. Provided 
that no tax, duty, or other rate shall be levied under this 

Section in any place in which duties are levied under Section XTII of this Act. 


